
FIR No.  275/20 

PS :  Swaroop Nagar 

 

 

01.06.2020 

 

 This is an application for releasing vehicle bearing registration number HR 

55AB 4385  on superdari.  

 

Present: Ld. APP for the State.  

 In view of the outbreak of novel Corona Virus (Covid-19) and the norms of 

social distancing,  the undersigned is not marking attendance of the 

Applicant/Accused. 

 It is already 4:00 PM. Fresh reply in terms of order dated 27.05.2020 has not 

been received from the IO.  The same be called from the SHO concerned,  for 

05.06.2020.  

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 



FIR No.  236/19 

PS :  Crime Branch 

State vs  Pardeep @ Pona 

 

 

 

01.06.2020   

 In view of the Covid-19 Pandemic and the Nation-wide Lockdown, 

proceedings are conducted through Video Conferencing in Room No. 101, Rohini 

Courts with the consent of all the concerned stakeholders.   

 

Present:  Ld. APP for the State. 

  

 In view of the outbreak of novel Corona Virus (Covid-19) and the norms of 

social distancing,  the undersigned is not marking attendance.   The release 

warrant has been received back from the Jail Superintendent, Tihar, with the 

objections that the name and address given on the release warrant are different then 

the name and address mentioned on the custody warrant. Kindly clarify the same. 

 Concerned Ahlmad is directed to file the verification report regarding the 

name and address of the accused in the abovesaid case for 02.06.2020. 

 

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 



FIR No.  1345/14 

PS :  Shahbad Dairy 

  

 

 

 

01.06.2020 

 

 This is an application for releasing accused Deepak @ Deepu @ DK S/o 

Kishori Lal, from Jail. 

 

Present: Ld. APP for the State. 

 

 In view of the outbreak of novel Corona Virus (Covid-19) and the norms of 

social distancing,  the undersigned is not marking attendance of the counsel for the 

applicant/accused. 

 Let, report be called from the Jail Superintendent, clarifying  the present status 

of the abovenamed accused, for  02.06.2020. 

 

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 



FIR No.  263/19 

PS :  Mahendra Park 

  

 

 

 

01.06.2020 

 

 This is an application for releasing accused Chand Mohd. @ Chandu 

from Jail. 

 

Present: Ld. APP for the State. 

 

 In view of the outbreak of novel Corona Virus (Covid-19) and the norms of 

social distancing,  the undersigned is not marking attendance of the counsel for the 

applicant/accused. 

 Let, report be called from the Ahlmad of the Court concerned, whether the 

Bail is granted or not, to the abovenamed accused in the instant case, for  03.06.2020. 

 

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 



 

FIR No.  85/19 

PS :  KNK Marg 

State vs  Jayant Kumar 

U/s 287/338/304A IPC 

 

 

 

01.06.2020 

 Fresh chargesheet filed. 

 

Present: Ld. APP for the State.   

       Accused Jayant Kumar is stated to be  on police bail but 

         not present today. 

 

      Put up for consideration before the concerned Court on 

 01.07.2020. 

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 



FIR No.  442/18 

PS :  KNK Marg 

State vs  Nisha Rana & Ors. 

U/s 323/451/506/427/34 IPC 

 

 

 

01.06.2020 

 Fresh chargesheet filed. 

 

Present: Ld. APP for the State.   

        Accused Nisha Rana, Vani Kapoor, Sunita Sharma and Tanvi 

        are stated to be without arrest. 

 

      Put up for consideration before the concerned Court on 

 01.07.2020. 

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 



FIR No.  211/20 

PS :  Narela 

 

 

01.06.2020 

 

 This is an application for releasing vehicle bearing registration number DL  

10SH  1722 on superdari.  

 

Present: Ld. APP for the State.  

 In view of the outbreak of novel Corona Virus (Covid-19) and the norms of 

social distancing,  the undersigned is not marking attendance of the 

Applicant/Accused. 

 It is already 3:55 PM. Reply has yet not been received from the IO.  The same 

be called for 03.06.2020.  

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 



FIR No.  287/20 

PS :  S. P. Badli 

 

 

01.06.2020 

 

 This is an application for releasing vehicle bearing registration number DL  

10CN  7814  on superdari.  

 

Present: Ld. APP for the State.  

 In view of the outbreak of novel Corona Virus (Covid-19) and the norms of 

social distancing,  the undersigned is not marking attendance of the 

Applicant/Accused. 

 It is already 3:55 PM. Reply has yet not been received from the IO.  The same 

be called for 03.06.2020.  

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 

 



FIR No.  311/20 

PS :  Bhalaswa Dairy 

 

 

01.06.2020 

 

 This is an application for releasing vehicle bearing registration number DL  

11D 5383  on superdari.  

 

Present: Ld. APP for the State.  

 In view of the outbreak of novel Corona Virus (Covid-19) and the norms of 

social distancing,  the undersigned is not marking attendance of the 

Applicant/Accused. 

 It is already 4:00 PM. Reply has yet not been received from the IO.  The same 

be called from the SHO concerned,  for 05.06.2020.  

 

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 



FIR No.  47/20 

PS :  Narela Indl. Area 

 

 

01.06.2020 

 

 This is an application for releasing vehicle bearing registration number DL  

1DD 3959 on superdari.  

 

Present: Ld. APP for the State.  

 In view of the outbreak of novel Corona Virus (Covid-19) and the norms of 

social distancing,  the undersigned is not marking attendance of the 

Applicant/Accused. 

 It is already 4:00 PM. Reply has yet not been received from the IO.  The same 

be called from the SHO concerned,  for 05.06.2020.  

 

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 



FIR No.  445/20 

PS :  Adarsh Nagar 

 

 

01.06.2020 

 

 This is an application for releasing vehicle bearing registration number DL  

1LV 2953  on superdari.  

 

Present: Ld. APP for the State.  

 In view of the outbreak of novel Corona Virus (Covid-19) and the norms of 

social distancing,  the undersigned is not marking attendance of the 

Applicant/Accused. 

 It is already 4:00 PM. Fresh reply in terms of order dated 27.05.2020 has not 

been received from the IO.  The same be called from the SHO concerned,  for 

05.06.2020.  

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 



FIR No.  192/20 

PS :  Alipur 

 

 

01.06.2020 

 

 This is an application for releasing vehicle bearing registration number DL  

3CBU 8552 on superdari.  

 

Present: Ld. APP for the State.  

 In view of the outbreak of novel Corona Virus (Covid-19) and the norms of 

social distancing,  the undersigned is not marking attendance of the 

Applicant/Accused. 

 Report filed by the IO. Same is taken on record. In view of the report filed by 

the IO, the present application stands dismissed.   

 

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 



FIR No.  241/20 

PS :  Alipur 

 

 

01.06.2020 

 

 This is an application for releasing the Jeans Pants on superdari.

  

 

Present: Ld. APP for the State.  

 In view of the outbreak of novel Corona Virus (Covid-19) and the norms of 

social distancing,  the undersigned is not marking attendance of the 

Applicant/Accused. 

 Report filed by the IO. Same is taken on record wherein it has been submitted 

that he has no objection if the abovesaid Jeans Pants be released on superdari to the 

applicant by the court. 

 Instead of releasing the abovesaid Jeans pants on superdari this court is of the 

view that the same has to be released as per directions of Hon'ble High Court of 

Delhi in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 

10.09.2014.     

 Considering the facts and circumstances and laid down by Hon'ble High 

Court of Delhi, 

1. Jeans Pants in question be released to the rightful owner by IO. 

2. IO shall prepare detailed panchnama also mentioning the colour, appearance, make 

and other necessary details. 

3. IO shall taken the colour photographs of the Jeans Pants from the different angles. 

4. The photographs should be attested and counter signed by the complainant, accused 

or the applicant as the case may be. 

 Application disposed off accordingly.  Copy of this order be uploaded on the 

official Website of District Courts. 

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 



FIR No.  349/20 

PS :  Mahendra Park 

 

 

01.06.2020 

 

 This is an application for releasing vehicle bearing registration number DL  

11ER  9941 on superdari.  

 

Present: Ld. APP for the State.  

 In view of the outbreak of novel Corona Virus (Covid-19) and the norms of 

social distancing,  the undersigned is not marking attendance of the 

Applicant/Accused. 

 Report filed by the IO. Same is taken on record wherein it has been submitted 

that he has no objection if vehicle be released to the applicant by the court. 

 Instead of releasing the vehicle on superdari this court is of the view that the 

vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter 

of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.  

   

 Considering the facts and circumstances and laid down by Hon'ble High 

Court of Delhi, 

1. Vehicle in question bearing registration number DL  11ER  9941 be released to the 

rightful owner by IO on furnishing security bond as per the valuation report of vehicle. 

2. IO shall prepare detailed panchnama also mentioning the colour, appearance, make 

and other necessary details of the vehicle. 

3. IO shall taken the colour photographs of the vehicle from the different angles and 

also of the engine no. and the chasis no. of the vehicle. 

4. The photographs should be attested and counter signed by the complainant, accused 

or the applicant as the case may be. 

 Application disposed off accordingly.  Copy of this order be uploaded on the 

official Website of District Courts. 

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 



FIR No.  178/20 

PS :  Mukherjee Nagar 

 

 

01.06.2020 

 

 This is an application for releasing vehicle bearing registration number DL  

10S  4594 on superdari.  

 

Present: Ld. APP for the State.  

 In view of the outbreak of novel Corona Virus (Covid-19) and the norms of 

social distancing,  the undersigned is not marking attendance of the 

Applicant/Accused. 

 Report filed by the IO. Same is taken on record wherein it has been submitted 

that he has no objection if vehicle be released to the applicant by the court. 

 Instead of releasing the vehicle on superdari this court is of the view that the 

vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter 

of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.  

   

 Considering the facts and circumstances and laid down by Hon'ble High 

Court of Delhi, 

1. Vehicle in question bearing registration number DL 10S 4594 be released to the 

rightful owner by IO on furnishing security bond as per the valuation report of vehicle. 

2. IO shall prepare detailed panchnama also mentioning the colour, appearance, make 

and other necessary details of the vehicle. 

3. IO shall taken the colour photographs of the vehicle from the different angles and 

also of the engine no. and the chasis no. of the vehicle. 

4. The photographs should be attested and counter signed by the complainant, accused 

or the applicant as the case may be. 

 Application disposed off accordingly.  Copy of this order be uploaded on the 

official Website of District Courts. 

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 



FIR No.  210/20 

PS :  Bawana 

 

 

01.06.2020 

 

 This is an application for releasing vehicle bearing registration number DL  

11SE  4333 on superdari.  

 

Present: Ld. APP for the State.  

 In view of the outbreak of novel Corona Virus (Covid-19) and the norms of 

social distancing,  the undersigned is not marking attendance of the 

Applicant/Accused. 

 Report filed by the IO. Same is taken on record wherein it has been submitted 

that he has no objection if vehicle be released to the applicant by the court. 

 Instead of releasing the vehicle on superdari this court is of the view that the 

vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter 

of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.  

   

 Considering the facts and circumstances and laid down by Hon'ble High 

Court of Delhi, 

1. Vehicle in question bearing registration number DL 11SE 4333 be released to the 

rightful owner by IO on furnishing security bond as per the valuation report of vehicle. 

2. IO shall prepare detailed panchnama also mentioning the colour, appearance, make 

and other necessary details of the vehicle. 

3. IO shall taken the colour photographs of the vehicle from the different angles and 

also of the engine no. and the chasis no. of the vehicle. 

4. The photographs should be attested and counter signed by the complainant, accused 

or the applicant as the case may be. 

 Application disposed off accordingly.  Copy of this order be uploaded on the 

official Website of District Courts. 

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 



FIR No.  241/20 

PS :  Shahbad Dairy 

 

 

01.06.2020 

 

 This is an application for releasing vehicle bearing registration number DL  

6CJ  8508 on superdari.  

 

Present: Ld. APP for the State.  

 In view of the outbreak of novel Corona Virus (Covid-19) and the norms of 

social distancing,  the undersigned is not marking attendance of the 

Applicant/Accused. 

 Report filed by the IO. Same is taken on record wherein it has been submitted 

that he has no objection if vehicle be released to the applicant by the court. 

 Instead of releasing the vehicle on superdari this court is of the view that the 

vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter 

of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.  

   

 Considering the facts and circumstances and laid down by Hon'ble High 

Court of Delhi, 

1. Vehicle in question bearing registration number DL 6CJ 8508 be released to the 

rightful owner by IO on furnishing security bond as per the valuation report of vehicle. 

2. IO shall prepare detailed panchnama also mentioning the colour, appearance, make 

and other necessary details of the vehicle. 

3. IO shall taken the colour photographs of the vehicle from the different angles and 

also of the engine no. and the chasis no. of the vehicle. 

4. The photographs should be attested and counter signed by the complainant, accused 

or the applicant as the case may be. 

 Application disposed off accordingly.  Copy of this order be uploaded on the 

official Website of District Courts. 

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 



E-FIR No. 007705/20 

PS :  Swaroop Nagar 

 

 

01.06.2020 

 

 This is an application for releasing vehicle bearing registration number DL  

6SAT  9171 on superdari.  

 

Present: Ld. APP for the State.  

 In view of the outbreak of novel Corona Virus (Covid-19) and the norms of 

social distancing,  the undersigned is not marking attendance of the 

Applicant/Accused. 

 Report filed by the IO. Same is taken on record wherein it has been submitted 

that he has no objection if vehicle be released to the applicant by the court. 

 Instead of releasing the vehicle on superdari this court is of the view that the 

vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter 

of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.  

   

 Considering the facts and circumstances and laid down by Hon'ble High 

Court of Delhi, 

1. Vehicle in question bearing registration number DL  6SAT  9171 be released to the 

rightful owner by IO on furnishing security bond as per the valuation report of vehicle. 

2. IO shall prepare detailed panchnama also mentioning the colour, appearance, make 

and other necessary details of the vehicle. 

3. IO shall taken the colour photographs of the vehicle from the different angles and 

also of the engine no. and the chasis no. of the vehicle. 

4. The photographs should be attested and counter signed by the complainant, accused 

or the applicant as the case may be. 

 Application disposed off accordingly.  Copy of this order be uploaded on the 

official Website of District Courts. 

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 



FIR No.  132/20 

PS :  Swaroop Nagar 

 

 

01.06.2020 

 

 This is an application for release of Mobile Phone make VIVO bearing 

IMEI No. 869950046122319 on Superdari.  

 

Present: Ld. APP for the State.  

 In view of the outbreak of novel Corona Virus (Covid-19) and the norms of 

social distancing,  the undersigned is not marking attendance of the 

Applicant/Accused. 

 Report filed by the IO. Same is taken on record wherein it has been submitted 

that he has no objection if the said mobile phone be released to the applicant by the 

court. 

 Heard on the application for release of said mobile phone on superdari 

and perused the report of IO.  Keeping in view the facts and circumstances and 

the report, the aforesaid mobile phone be released on superdari to its rightful 

owner on furnishing  of the Superdarinama of Rs.10,000/- to the satisfaction of the 

SHO/court with the conditions as under:   

1. That the applicant shall get the four photographs of the case property from different 

angle before release of the same from MHCM/Malkhana. 

2. The MHCM shall get verified the original invoices/bill/R.C etc. from the competent 

authority. 

3. IO shall prepare detailed punchnama mentioning the colour, appearance, IMEI 

Number and and other necessary details of the mobile phone. 

4. The photographs should be counter signed by the complainant /applicant. 

       Application disposed off accordingly.  Copy of this order be uploaded on the 

official Website of District Courts. 

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 



FIR No.  273/20 

PS :  Bawana 

 

 

01.06.2020 

 

 This is an application for releasing vehicle bearing registration number DL 

11ER 9042 on superdari.  

 

Present: Ld. APP for the State.  

 In view of the outbreak of novel Corona Virus (Covid-19) and the norms of 

social distancing,  the undersigned is not marking attendance of the 

Applicant/Accused. 

 Report filed by the IO. Same is taken on record wherein it has been submitted 

that he has no objection if vehicle be released to the applicant by the court. 

 Instead of releasing the vehicle on superdari this court is of the view that the 

vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter 

of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.  

   

 Considering the facts and circumstances and laid down by Hon'ble High 

Court of Delhi, 

1. Vehicle in question bearing registration number DL 11ER 9042 be released to the 

rightful owner by IO on furnishing security bond as per the valuation report of vehicle. 

2. IO shall prepare detailed panchnama also mentioning the colour, appearance, make 

and other necessary details of the vehicle. 

3. IO shall taken the colour photographs of the vehicle from the different angles and 

also of the engine no. and the chasis no. of the vehicle. 

4. The photographs should be attested and counter signed by the complainant, accused 

or the applicant as the case may be. 

 Application disposed off accordingly.  Copy of this order be uploaded on the 

official Website of District Courts. 

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 



FIR No.  230/20 

PS :  Alipur 

 

 

01.06.2020 

 This is an application for releasing vehicle bearing registration 

number DL 8CAY 2548 on superdari.  

Present: Ld. APP for the State.  

 In view of the outbreak of novel Corona Virus (Covid-19) and the norms 

of social distancing,  the undersigned is not marking attendance of the 

Applicant/Accused. 

 Report filed by the IO. Same is taken on record wherein IO has sought 

time for filing further reply. In view of the same further report be called from 

the IO, for 06.06.2020. 

  

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts

             Delhi/01.06.2020 



FIR No.  230/20 

PS :  Alipur 

 

 

01.06.2020 

 This is an application for releasing vehicle bearing registration 

number HR 42F 5332 on superdari.  

Present: Ld. APP for the State.  

 In view of the outbreak of novel Corona Virus (Covid-19) and the norms 

of social distancing,  the undersigned is not marking attendance of the 

Applicant/Accused. 

 Report filed by the IO. Same is taken on record wherein IO has sought 

time for filing further reply. In view of the same further report be called from 

the IO, for 06.06.2020. 

  

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts

             Delhi/01.06.2020 



FIR No.  0171/20 

PS :  Model Town 

  

 

 

01.06.2020 

 

 This is an application for return of jama talashi articles moved by 

the applicant /accused Rais S/o Mohd. Shafi.   

 

Present : Ld. APP for the State.  

 In view of the outbreak of novel Corona Virus (Covid-19) and the 

norms of social distancing,  the undersigned is not marking attendance of the 

Applicant/Accused. 

 Report filed by the IO. 

 Heard.  Report of IO perused.        

 In view of report of IO, the Jamatalashi articles be released to the 

applicant / accused as per seizure memo after due verification of identity and 

against proper receipt.   

 Copy of this order be uploaded on the official Website of District 

Courts. 

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 



FIR No.  0171/20 

PS :  Model Town 

  

 

 

01.06.2020 

 

 This is an application for return of jama talashi articles moved by 

the applicant /accused Himanshu.   

 

Present : Ld. APP for the State.  

 In view of the outbreak of novel Corona Virus (Covid-19) and the 

norms of social distancing,  the undersigned is not marking attendance of the 

Applicant/Accused. 

 Report filed by the IO. 

 Heard.  Report of IO perused.        

 In view of report of IO, the jama talashi articles be released to the 

applicant / accused as per seizure memo after due verification of identity and 

against proper receipt.   

  Copy of this order be uploaded on the official Website of District 

Courts. 

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 



FIR No.  171/20 

PS :  Model Town 

  

 

 

01.06.2020 

 

 This is an application for return of jama talashi articles moved by 

the applicant /accused Ajay.   

 

Present : Ld. APP for the State.  

 In view of the outbreak of novel Corona Virus (Covid-19) and the 

norms of social distancing,  the undersigned is not marking attendance of the 

Applicant/Accused. 

 Report filed by the IO. 

 Heard.  Report of IO perused.        

 In view of report of IO, the jama talashi articles be released to the 

applicant / accused as per seizure memo after due verification of identity and 

against proper receipt.   

  Copy of this order be uploaded on the official Website of District 

Courts. 

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 



FIR No.  0171/20 

PS :  Model Town 

  

 

 

01.06.2020 

 

 This is an application for return of jama talashi articles moved by 

the applicant /accused Jitender @ Jitu.   

 

Present : Ld. APP for the State.  

 In view of the outbreak of novel Corona Virus (Covid-19) and the 

norms of social distancing,  the undersigned is not marking attendance of the 

Applicant/Accused. 

 Report filed by the IO. 

 Heard.  Report of IO perused.        

 In view of report of IO, the Jama-talashi articles be released to the 

applicant / accused, as per seizure memo after due verification of identity and 

against proper receipt.   

  Copy of this order be uploaded on the official Website of District 

Courts. 

 

                   (NIHARIKA KUMAR SHARMA) 

                     Duty MM-04(North) Rohini Courts 

            Delhi/01.06.2020 


